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मझ सािहब रोड, सु᭨ तानᳲवद, िजला अमृतसर, पंजाब-143001’’ ᳇ारा चलाई जा रही “भाई क᭠हयैाजी बृ᳍ घर, यतीम घर आयुवᱷᳰदक
दवा घर क᭨याण सिमित’’ कᳱ पᳯरयोजना अथवा ᭭ कᳱम को 1.55 करोड़ ᱧपए कᳱ अनुमोᳰदत लागत मᱶ कोई पᳯरवतᭅन ᳰकये िबना िव᭜तीय 

वषᭅ 2013-14 से ᮧारंभ होने वाले वषᭅ से आगे तीन वषᲄ कᳱ अविध अथाᭅत 2013-14, 2014-15 और 2015-2016 के िलए एक पाᮢ 
पᳯरयोजना अथवा ᭭ कᳱम के ᱨप मᱶ  अिधसिूचत करती ह।ै चंूᳰक िव᭜तीय वषᭅ 2013-14 और 2014-15 पहले ही समा᭡ त हो गए ह,ᱹ
आयकर अिधिनयम, 1961 कᳱ धारा 35 कग के तहत िव᭜तीय वषᲄ 2013-14 तथा 2014-15 हतेु कोई ᮧमाण-पᮢ जारी नहᱭ ᳰकया 
जाएगा। 

[सं. 231/2015 /फा. सं. वी -27015/3/2015 एस ओ (एन. सी] 

म᭍ खन लाल मीना, उप सिचव(रा᭬ ᮝीय सिमित) 

NOTIFICATION 

New Delhi, the 10th November, 2015 

S.O. 3041(E).—Whereas by notification of the Government of India in the Ministry of Finance (Department
of Revenue) number S.O. 3021(E) dated 23.12.2010 issued under clause (b) of the Explanation to section 35AC of the
Income-tax Act, 1961 (43 of 1961), the Central Government had notified at serial number 25, “Bhai Kahnaiyaji Birdh 
Ghar Yatim Ghar Ayurvedic Dawaghar Welfare Society” by “Bhai Kahnaiyaji Birdh Ghar,Yatimghar, Ayurvedic
Dawa Khana,Bhai Majh Sahib Road,Sultanwind, District Amritsar, Punjab-143001”, as an eligible project or scheme, 
at the estimated cost of Rs 1.55 crore for a period of three years ending with financial year 2012-13; 

And whereas the said project or scheme is likely to extend beyond 3 years;

And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied that the
said project or scheme is being executed properly, made a further recommendation under sub-rule (5) of rule 11M of 
the Income-tax Rules, 1962 for extending the said project or scheme for a further period of three years.

Now, therefore, the Central Government, in exercise of the powers conferred by sub-section (1) read with
clause (b) of the Explanation to Section 35AC of the Income-tax Act, 1961 (43 of 1961), hereby notifies the scheme or 
project “Bhai Kahnaiyaji Birdh Ghar Yatim Ghar Ayurvedic Dawaghar Welfare Society”, which is being carried out by 
“Bhai Kahnaiyaji Birdh Ghar,Yatimghar, Ayurvedic Dawa Khana,Bhai Majh Sahib Road,Sultanwind, District Amritsar,
Punjab-143001”, without any change in the approved cost of Rs 1.55 crore, for a further period of three years 
commencing with financial year 2013-14, i.e., 2013-14 ,2014-15 & 2015-16. Since the financial years 2013-14 and
2014-15 have already lapsed, no certificate under section 35AC of the IT Act, 1961 would be issued for the financial 
years 2013-14 and 2014-15. 

[No. 231/2015 / F.No.V. 27015/3/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee) 

अिधसचूना 

नई ᳰद᭨ ली, 10 नव᭥ बर, 2015 

       का. आ. 3042(अ).— जबᳰक आयकर अिधिनयम, 1961(1961 का 43) कᳱ धारा 35 क ग के ᭭ प᭬ टीकरण के खंड (ख) के 
साथ पᳯठत उपधारा (1) के अंतगᭅत जारी कᳱ गई भारत सरकार, िव᭜ त मंᮢालय, (राज᭭ व िवभाग) कᳱ ᳰदनांक 17 नवंबर, 2009 कᳱ 
अिधसूचना सं. का.  आ.  2907 (अ) ᳇ारा के᭠ ᮤ ीय सरकार ने “र᭜ नािनिध चेᳯरटेबल ᮝ᭭ ट, वसंत िवलास, पांचवा तल, 31, डॉ.  डी.डी. 
साठे मागᭅ, िगरगांव, मुंबई-400004’’ ᳇ारा “िवकलांगᲂ हतेु चलता-ᳰफरता कᱹप’’ कᳱ पᳯरयोजना को िव᭜ तीय वषᭅ 2009-10 से ᮧारंभ 
होने वाली तीन वषᭅ कᳱ अविध के िलए एक पाᮢ पᳯरयोजना के ᱨप मᱶ ᮓम सं0 11 पर अिधसूिचत ᳰकया था और िजसे बाद मᱶ ᳰदनांक 
14.05.2012 कᳱ अिधसूचना सं.  का. आ.  1098 (अ) के तहत िव᭜ तीय वषᭅ 2014-15 को समा᭡ त होने वाली तीन वषᲄ कᳱ अविध के 
िलए और बढ़ा ᳰदया गया था;  

और जबᳰक ᳰदनांक 14.05.2012 कᳱ अिधसूचना सं. का.आ. 1098(अ) के ᳇ारा अनुमािनत लागत को 3.55 करोड़ ᱨपये से 
बढ़ाकर 4.20 करोड़ ᱨपये कर ᳰदया गया था;  

और जबᳰक उ᭍ त पᳯरयोजना या ᭭ कᳱम के छह वषᲄ से अिधक चलने कᳱ संभावना ह ै;  

और जबᳰक पᳯरयोजना लागत को 4.20 करोड़ ᱨपये से बढ़ाकर 5.12 करोड़ ᱨपये तक बढ़ाए जाने कᳱ संभावना ह;ै 
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 और जबᳰक सामािजक और आᳶथक क᭨ याण कᳱ अिभवृि᳍ के िलए रा᭬ ᮝीय सिमित का यह समाधान हो जाने पर ᳰक उ᭍ त 
पᳯरयोजना अथवा ᭭ कᳱम उपयु᭍ त ᱨप से िन᭬ पाᳰदत कᳱ जा रही ह,ै इस सिमित ने आयकर िनयमावली, 1962 के िनयम 11 ड के उप-
िनयम (5) के अंतगᭅत उ᭍ त पᳯरयोजना अथवा ᭭ कᳱम को अगले तीन वषᲄ कᳱ अविध के िलए बढ़ाने और पᳯरयोजना लागत को 4.20 
करोड़ ᱨपए से 5.12  ᱨपए तक बढ़ाने कᳱ िसफाᳯरश कᳱ ह ै;           

इसिलए, अब, के᭠ ᮤ ीय सरकार, आयकर अिधिनयम, 1961(1961 का 43) कᳱ धारा 35 क ग के ᭭ प᭬ टीकरण के खंड (ख) के 
साथ पᳯठत उप-धारा (1) ᳇ारा ᮧद᭜ त शिᲦयᲂ का ᮧयोग करते ᱟए, एतद᳇ारा “र᭜ नािनिध चेᳯरटेबल ᮝ᭭ ट, वसंत िवलास, पांचवा तल, 
31, डॉ० डी.डी. साठे मागᭅ, िगरगांव, मुंबई-400004’’ ᳇ारा चलाई जा रही “िवकलांगᲂ हतेु चलता-ᳰफरता कै᭍ प’’ कᳱ पᳯरयोजना अथवा 
᭭ कᳱम को िव᭜ तीय वषᭅ 2015-16 से ᮧारंभ होने वाले वषᭅ से आगे तीन वषᲄ कᳱ अविध अथाᭅत 2015-16, 2016-17 और 2017-18 के 
िलए एक पाᮢ पᳯरयोजना अथवा ᭭ कᳱम के ᱨप मᱶ  अिधसूिचत करती ह ैऔर;  

(ख) ᳰदनांक 17 नवंबर, 2009 कᳱ उ᭍ त अिधसूचना सं. का. आ.  2907(अ) को िन᭥ निलिखत आशय के िलए और आगे 
संशोिधत करती ह ैनामत:-  

उ᭍ त अिधसूचना मᱶ, ᮓम सं० 8 के सामने तािलका मᱶ, आयकर अिधिनयम, 1961 कᳱ धारा 35कग के तहत कटौती के ᱨप मᱶ 
अनुमित दी जाने वाली लागत कᳱ अिधकतम रािश स ेसंबंिधत कालम (4) मᱶ “4.20 करोड ᱨपये” अᭃरᲂ, अंकᲂ और शबदᲂ को “5.12 
करोड़ ᱨपये” अᭃरᲂ, अंकᲂ और श᭣ दᲂ ᳇ारा ᮧित᭭ थािपत ᳰकया जाएगा।                                                                           

[सं.  232/2015 /फा. सं. वी -27015/3/2015 एस ओ( एन. सी)]           

म᭍ खन लाल मीना, उप- सिचव (रा᭬ ᮝीय सिमित) 

  NOTIFICATION 

New Delhi, the 10th November, 2015 

S.O. 3042(E).—Whereas by notification of the Government of India, in the Ministry of Finance (Department 
of Revenue) number S.O. 2907(E) dated 17th November, 2009, issued under sub-section (1) read with clause (b) of the 
Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had notified at serial 
number 11, “Mobility Camp for the physically challenged” by “Ratnanidhi Charitable Trust, Vasant Vilas, 5th Floor, 
31, Dr. D.D Sathye Marg, Girgaon, Mumbai 400 004”, as an eligible project or scheme for a period of three years 
beginning with financial year 2009-10 and which was extended further vide notification number S.O. 1098(E) dated 
14.5.2012 for a period of three years ending with financial year 2014-15; 

And whereas by notification number S.O. 1098(E) dated 14.5.2012 the estimated project cost was enhanced 
from Rs. 3.55 crore to Rs. 4.20 crore; 

 And whereas the said project or scheme is likely to extend beyond six years;  

And whereas the project cost is likely to enhance from Rs. 4.20 crore to Rs. 5.12 crore; 

  And whereas the National Committee for Promotion of Social and Economic Welfare, being satisfied that the 
said project or scheme is being executed properly, made a further recommendation under sub-rule (5) of rule 11M of 
the Income-tax Rules, 1962 for extending the said project or scheme for a further period of three years and enhancing 
the project cost of Rs. 4.20 crore to Rs. 5.12 crore; 

           Now, therefore, the Central Government, in exercise of the powers conferred by sub- section (1) read with clause 
(b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), (a) hereby notifies the scheme or 
project “Mobility Camp for the physically challenged” which is being carried out by “Ratnanidhi Charitable Trust, 
Vasant Vilas, 5th Floor, 31, Dr. D.D Sathye Marg, Girgaon, Mumbai 400 004”, as an eligible project or scheme for a 
further period of three  years commencing with the financial year 2015-16 i.e 2015-16, 2016-17 & 2017-18 and; 

(b) further amends the said notification number S.O. 2907(E) dated 17th November, 2009,   to the following effect, 
namely:- 

   In the said notification, in the Table against serial number 8, in column (4), relating to maximum amount of 
cost to be allowed as deduction under section of 35AC of Income Tax Act, 1961 for the letters, figures and word “Rs. 
4.20 crore” the letters, figures and word “Rs. 5.12 crore” shall be substituted. 

 

[No. 232/2015 / F. No.V. 27015/3/2015-SO (NAT.COM)] 

          MAKKHAN LAL MEENA, Dy. Secy. (National Committee) 




